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Discontinuance of the purchase of pure
Drinks brands of soft drinks by railways

1147. SHRI GHUFRAN AZAM:
Will the Minister of RAILWAYS be pleased
to state:

(@) whether it is a fact that Railways
have stopped the purchase of pure
Drinks brands of soft drinks;

(b) if so, since when; and

(c) the reasons for not purchasing
the soft drinks of Pure Drinks?

THE DEPUTY MINISTER IN THE
MINISTRY  OF  RAILWAYS  (SHRI
AJAY SINGH): (a) Yes, Sir.

[18 MAY 1890 ]
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(b) Ordar was assued on 18th January.
1990.

(c) M/s  Orisntal  Building & Fur-
nishing Company Ltd. a sister concern
of Pure Drinks Ltd. and M/s Pure Drinks
themselves are in unauthorised occupa-
tion of railway land in Now Delhi worth
crores of rupees. Not only thesaid
group failed to pay to the Railways
large amounts due for the use of land
in the past, but they continue to occupy
and use the said land without any
right and without paying any dues.
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